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Oricinal Application No. 839 of 1999

Jabalpur, tliis the 5th day of Deceaiber, 200 3

Hon'ble dhri ii.P. Singh, Vice Chairman.
Kon'ble Qhri G. Shanthappa, Juoicial Metrber,

airi Harayan lurrtur Srivastav,
S/o , thri SP Srivastav, ^».ged 38
Years, hAP/92/D West hailv/ay
Colony, Bhopal, ,,, kpplicant

(3y fidvoccite - Srnt« S, Menon)

Versus

1. Union of In'_J.a,
ilirough ; General Manager,
Central ^Railways, Chatrapati
ohivaji Yerminus (CST),
Humbai,

2. Shri I-S Shankaran, General Manages:,
Central iV:ilv/ays, CST, Murnbai,
Maharashtra,

3. Chief Personnel Offiser,
Central wailv/ays. Personnel
Branch, CST, i-litrbai,

4. divisional K.ail\/ay Manager,
Central i<aiiv;aYS, Bhopal,

5 • Pro mod iUmar Singh,
Station Master, CTn an si ,

6. Maresh Mishra, Head Clerk,
Jhansi,

7. Jai Kamar Haidu, 'TCM 'M',
Jabalpur, Jabalpur,

8. Mshok ihmar Jain, sr. Cler]^
Jhansi, Jhansi,

9. Upendra iumar Singh, Gbod Guards,
Jabalpur ,

10. P-hilipose V Jlion,
rtdhoc rav/ iissistant,
DkV Munbai,

11. SAM abidi, *-»diioc lav;
fjS distant,

12. Ms, Sarita i-ihatre, ridlioc
raw i i ss i s t an t .
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13. Vo Sisodaa, Sr.
Cleric, 3PL.

(All through DHl Cen'ihral
itiilv/ag'S, Bhopal)

14. Bhri h'K haja]^ HiiK Wed—II,
GWH, Jhansi.

15, Ms Anirudha g. hasnikar,

MGd, haqpur, ,,, Respondeyits

(By iidvocate - dhri M.B, dhrivastaya for official responaents
on behalf of Shri S.R, dinha)

C R r 1 R (Oral)

3v G. Shanthappa, Judicial Mentoer -

The said Original .'-ipplication is filed seejd-ng the

relief directing tlic respondents Nos , 1 to 4 to revise tiie

select panel and pr epar e a fresh panel by csccluding the mar Is
xf

given for seniority. It is further pra^^ed that/on the basis

or the revised list the applicant is efnoanelled then be

directed that the applicant be appointed as Lav/ assistant, b]

granting him all the service benefits from retrospective date

anc/or grant tne r^eliGf to the appiicanu in terms of decision

dated 15 ,0 3,199o given by the duprone Court in Civil -appeal

ho, 5 0 8 5/1996 - M idimja^^ram Versus General Manager, douth

Central Railv;ays ana others ana followed by tlie Central

Administrative Tribunal, Murrbai Bench in OA No, 50 3/1997 -

Sima F Verma Vs, Union of India Others , All the other

reliefs are conseciuential benefits in pursuance to the said

judgments,

2, Tne learned coiinsel for the respondents stated that the

subject matter of this case is paading before tdie Hon'ble

High Court of Madhya Pradesh at Jabalpur in WP No, 17^2001

ana also a siitiilar issue is penainc b'Sfore the Hon'ble Apex

Court. In this respeut the aavocate for the applicant has

subroitted a certified copy of the order dated 29.07 .2002 in
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No, 17 4/2001, wherein the Hcn'ble Nigh Court has observed

as under j

"Since Lhe hpe>: Court is seised of the rnattec and
Division Bench also says so in the order dated 20 .02.02,
propriety aeraands that v/e should not deal v;ith the

matter any further till Court decided the maccer
he-Pnre t -i- .

In case the respondents want, they raay aoproach the
e:c Cour t."

3, ^Tccorciingly, clrls Original application is disposed of

'w/ith the observation that whatever the judgment/principles

is laid dov/n by the Non'ble Apex Court in the subj'sct rna-cter

related in tiiis OA, the same shall be follov/edby the

responcents, If the applicant is aggrieved by the order

passed by the responaents in pursuance to the judgment of

the Non'ble aiapretae Court, he can approach tliis tribunal for

reciTessal of his grievances, Nence the Original ̂ ^plication

stanas disposed of. No costs.

(G,/7 Dhanthappa)
Judicial Nemb-er

CM .V . Si n /-.'n ̂(M.P. Singhy
Vice Chairman
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